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Discussions with Mr. Z. A. Phizo

3355. SHRJ S. KUNDU:
SHRI NIHAR’ LASKAR;
SHRI D. B. CHANDRE 

GOWDA:
Will the Minister of HOME AFFAIRS 

be pleased to state:

(a) whether the Prime Minister 
had discussions with Mr. Z. A. Phizo 
in London; and

(b) if so, the outcome of the dis­
cussions?
1351 L.S.—5

THE MINISTER OF HOME AF­
FAIRS (SHRi CHARAN SINGH); (a) 
and (b ) . At the request of Shri A. Z. 
Phizo, a meeting took place between 
the Prime Minister and Shri Phizo on 
the 14th June, 1977.

Before agreeing to meet him, the 
Prime Minister had made it clear that 
issues relating to Nagaland being an 
internal matter, could not be dis­
cussed with Shri Phizo unless he ac­
cepted that Nagaland was part of India 
and Nagas were its citizens. During the 
discussions on the 14th June, 1977 in 
London, Shri Phizo did not indicate 
any change in his thinking on these 
basic issues. The Prime Minister, 
therefore, reiterated the Government’s 
stand and no issues relating to Naga­
land were discussed.

Excesses committed by the Manage­
ment of Singareni Colliery

3356. SHRI KRISHNA CHANDRA 
HALDER; Will the Minister of 
ENERGY be pleased to state:

(a) whether attention of Govern­
ment has been drawn to the excesses 
committed by the management of 
Singareni Colliery in Andhra Pradesh 
on the miners during emergency;

(b) whether Government are consi­
dering to institute a thorough inquiry 
into the excesses committed; and

(c) whether the retrenched wor­
kers are reinstateci?

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): (a)
Government have received a letter al­
leging certain excesses by the manage­
ment of the Singareni Colleries Co. 
Ltd. which is under the Government of 
Andhra Pradesh during the Emergen­
cy. According to information receiv­
ed the allegations have been looked 
into and it is found that the specific 
cases of dismissal mentioned in the 
letter were normal disciplinary cases.
These dismissed -employees have also 
since been reinstated on appeal.




